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DATS OF DECISION...28710-1998 .

Shri_Harekrishoa sah,.son.of late Pujan Sah . (PETITIONER(S)

MreBeKeSharma, MreSe.Jarma. ADVOCATE TFOR "'HE
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MR.A.K.CHOUDHURY,ADEL:C;G:SLQ: o -.AnvocATE FOR THE
B e e T T ‘ , RESPONDENTS «

THE MUN eeo MR+GeL ¢ SANGLYINE ,ADMINISTRATIVE MEMBER
THEIL HON'BLE
- 1le Whether Reporters of local papers may be allowed to
see the Judgment 2 ‘
2. To be referred to the rReporter or not ?

3. Whether their Lordships wish to see the fair copy
of the judgment ? .

4, ‘wWhether the Judgment is to be circulated to the ether
Benches ?2

Judgnent delivered by Hon'ble ° ADMINISTRAT] MEMBER
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CENTRALvADMiNisTRATIvE TRIBUNAT:
_ GUWAHATI BENCH .

Griginal Application No.272/97.~-
Date-of order: ‘This the 28th October 1998.

' Hon'ble MR.G.L. SANGLYINE.ADMINISTRATIVE MEMBER

1. Shri Harekrishna Sah. son of Late Pujan 'Sah
presently working as Telephone Gperator.SDE
(Group ), in the office of the TDM,Aizawl,
Mi zoram

' cee .-Applicant

BY Advocate Mr .B.Ke. Sharma,Mr. S'oSama.
- =Vs=_ ‘ N

1. The Union of India.‘ hrough the Secretary,
 Ministry. of Telecommunication.Sansar Bhawan,
20 Ashok. Road, New Delhi-ll@OOl. R

2. The chief General Manager (Telecom),North
East circle o Shillong-793001o

3. The Chief General Manager (Telecam), Northern
Telecom Region. Kidwai Bhawan, New Delhi. - -

......Respondents

- By Advocate Mr.A.K.Choudhury.Add1.c,c.s,c.

'!3} (qR .
ORDER

~ SANGLYINE,MEMBER(A) ¢

_The applicant is a telephone operatore A CBI

icase Was pending against him before the Special Judge.

- New Delhi ‘Consequently, he was transferred from New De]hi

to North-East Telecam Circle. He was,posted in Mizoran.~

~ He continues working_ingmizoram till date on 17«9.97'he

submitted representation to the reSpondents No.z, the

Chief General. Manager (Telecnm). North East circle Shillong

' requesting for posting in a place. of his choice in ’

accordance with a scheme laid down in the Government of
India, Ministry of Finance Department of Expend1ture
office Memorandum NO. 20014/3/83-E.IV dated 14.12. 1983 asi.>
he Was due to complete three years of service in fhe North:
”astnrn Region on 21.11.1997. His place of choice is any

division of New Delhi circle. There was no reply to the
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: respondents have treated the applicant w1th dlscrimination

' T'-2_" ’ ' \
representation. Therefore, on 15 12. 97 he-submitted this
o.A. .NO.272 of 1997. The application is dlrected against

themdeemednrefusaluof‘the.respondents to consider the

- representation dated 17.9.97 submitted by the applicant for
transfer to New Delhi Circle on completion Of his tenure
L Of“pcsting in North East Region in terms of the_aéforesaid OeMe

.qhe contention of the respondentsis that the .applicant is

not entitled to the benefits of the scheme as he wasvv

‘.

transferred to the North Eastern Regmon<nndeE-Ru1e 37 of
the Post and Telegraph Manual Volume IV in the interest of

service as_a result of a criminal Case initiated by the CBI

as be,was.involved.inwmisapprgpriatioqdﬁembezzlemsnsfcasesm

N

in connection with which he was also arrested."According to
them, this scheme is. applicable only to.vthe normal ‘routine

transfersa. The . other contention of the gpplicant is that the

-Three other officers were similarly placed and they were

transferred to weraIa from New Delhi. Being agqrieved with
the transfer .orders they had approached the Central o
Adminlstrative Tribunal, Ernakulam Bench _The Bench had
oﬁﬁiqers”a Onmconsiderationmby the requndentshthey were
transferred from Kerala Ciréle'to NewhDelhi'Circle. He.:
therefore, submits that a dlrection .may be issued to the
respondents to consider his request for his transfer_from
Mizoram to any place in the.New,DelhilDiVision“inwavs;milar
manner. He also submits that such transfer'will alTeviaté
his difficulties in attendinq the cOurt of the Special Judge,.
New Delhi in connection with his case ‘pending before the
Court. ?
2. | - Heardu‘learneducounsel of both sidess The

respondents are'bonnduto_dispose.of the representation.of'

' applicant as'they deem fit.,They have not,hOWeVer.‘ccmmunicéted~
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_of. Therefore. ‘the representation 1s pending diSposal by

the reSpondents. However, the applicant is directed to
submit a _fresh representation stating his case clearly
to the competent authority of the respondents within one

month from the date of receipt of this order. It is.

further directed that the eompetenﬁvautheripy“of the

respondents_shall dispose Qﬁ.theM;epgeﬁentatiehwqfﬂtheu”
apnlicant with a speaking orderﬂon merit and. communicete
the Same to the qpplicant within .one month from thegdate
of receipt of the renresentation. o ”' .

33 o The applicaticn is diSposed of as. above.

NO costs.

AGJL. SANGLY]

ADMINISTRATIVE MEMBER



